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2 L ..+ "- DELHIGAZETTE : EXTRAORDINARY -
1, (I) Short title and commencentent.— 1) These rules may be called the Delhi Motor Vehicles (Amcmjmem)
(2} They shall come into force from the date of their publication in the Delhi Gazene.

Z. Amendment of Rale 99 —In the Delhi Motor Vehlcle Rules, 1993, m mie. 59 in sub-mle (1), for ciause (.?_Lc‘the
shall be substituted rianiglges—

“(a) Every Mmgn'a eﬁcie §.hall havé to qn-y a vahd Pollunon unde.r Control Centificate” issued bﬁh
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e A | NOTIFICATION L
Delhi, the 4th Septomber, 1996

August, 1996 and is hereby pubhshed for general information:— .; e
_ 'I‘HE PROVIN]CAL SMALL CAUSE COURTS (DELHI AMENDMENT) ACT 1995
' (DELHT ACT NO. 8 OF {996)
(As passcd. by thc I&gxslahve Assemhly ofthe Nahonal Capxlal Temtory of Delhl}
> AN ACT
To ammend the men:::al Small Causé Courts Act, 1887 as appl.leable 1o the Nauana] Caplta.[ Temtory ofDeth

BRI 4

of Repubhc of ludm as follows:—

i Shm-l Tme extent a.nd commencement.— (i) This Act may be called the Provincial Small Cause c::ms
(De.lh.l Amcndmcnl} Act, 1996

(i) It shall come | mtu force al once.

2. Amendment of Section 15.—Inils apphcal:lon to the Nau-:mal Cap:la.l Temtury ofDelhl, in section 15 oflhe
Smail Canise COLU'ISACI, 1887 °

i W sub-sechon (2} for the words “five hl.ujdmd mpces the vmrds “Gve ihousand rupecs” sh.ail be
(u] In Subsaéton G) for the words “oné thousand fupecs™, the words “ten thousand rupees” shall be
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